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and also by the Lok Sabha on 12th Jan-
uvary 1976. The Bill remained unpassed
in the Lok Sabha due to prorogation of
Parliament. Meanwhile the vear 1975 was
over making the amendment necessary.

With these words, Sir, 1 move this
amendment to the Bill for consideration
of the House.

The question was proposed.

MR. CHAIRMAN : Any member des-
iring to speak ? The question is :

“That the following amendment made
by the Lok Sabha in the Sales Promo-
tion Employvees (Conditions of Service)
Bill, 1975 be taken into consideration,
namely :—

Clause 1

That at page 1, line 4 for ‘1975 substi-

tute ‘1976,

The morion was adopted

SHRI K. V. RAGHUNATHA REDDY:
Sir, I beg to move :

“That the amendment made by the
Lok Sabha in the Bill, be agreed to.”
The question and rhe morion

was adopted,

was  puyf

THE MOTOR VEHICLES (AMEND-
MENT) BILL, 1976

THE MINISTER OF SHIPPING AND
TRANSPORT (DR, G. S. DHILLON) :
Sir, T beg to move :

“That the Bill fuither to amend the
Motor Vehicles Act, 1939, be taken
into consideration.”

Sir, T have pleasure in doing so with the
Motor Vehicles {(Amendmenty Bill. 1976,
which was introduced in this Sabha on the
6th January 1976. As you are also aware,
one of the measures included in the 20-
point economic programme js the removal
of constraints on the movement of vehi-
cles and an introduction for this purpose
of a scheme of national permits. At pre-
sent, the operation of goods vehicles, that
is trucks, between two or more States is

governed [y agreements among the con-
cerned States. Several administrative and
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" procedural requirements such as obtaining

counier-signatures or permits, payment of
taxes etc.. are involved in operating vehi-
cles on routes covering two oOr more
States. In order to reduce the iaconve-
nience on this account, a scheme of inter-
State regional permits, popularly known
as the Zonal Permits was initiated about
ten years ago. Four such zonal schemes
have alieady been undertaken. The fifth.
one has also been finalised and it is ex-
pected to be put into operation shortly.
Under this scheme 200 public carriers of
each State within a zone are authorised to
ply in the other States in that zone on the
basis of payment of taxes in the home State
and a composite fee of Rs. 700 per annum
in lieu of taxes in respect of the other
States. The composite fee is also paid in
the home State. The procedural require-
ments have been further simplified in the
national permit scheme which envisages
the issue of 5,300 permits for the goods

i vehicles by the various States and Union
. Territories.
: have tc choose a minimum of four other

A national permit holder will

contigous States for operating, excluding
the home State, He can choose more if
he wishzs and if this business demands such
a course,an authorisation will be required
to permit the operator of a vehicle covered
by the national permit, to use his vehicle
in the other States.

A fixed fee of Rs. 500 per annum is
to be paid for the authorisation irrespec-
tive of the number of States chosen for
operation. The States have apreed that as
in the case of zonal permits, the motor
vehicles tax payable by the national per-
mit-holder to States other than the home
State will be limited to R<. 700 only. This
is a great advantage considering the usual
rates of motor vehicles tax for trucks as
it stands, at about Rs. 5,000.

The Scheme was finalised after consul-
tations with the representatives of road
transport operators, State Governments and
Unjon Administrations, The points of view
expressed by them have been taken into

account to the extent possible. As the
implementation of the scheme required
amendment of the Motor WVehicles Act

1939, and as the matter was urgent. the
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.mendment Qrdinance was promulgated on

the 26th September 1975, The Motor
Vehicles (National Permitsy Rules, 1975,
were also published on the 17th Decembet
1978, after giving opportunities 1o all per-
sons likbelh 1o be affected to make sugges-
ttons and representations and after consi-
dering the <uggestions etc. The stage is
now set for the grant of these permits,

In order to avoid concentration of per-
mits, the scheme envisages that no na‘ional
nermit will be issued to an individval owner
if he has already three or more valid na-
lional inter-State permits. The ceiling has
been fiixed at seven in the case of a Com-
pany whizh expression includes a body cor-
porate. To meet the social purpose enshrin-
ed in the Ordinance, guidel'nes also have
been ciiculated ta the State Govermments
for the grant of national permits. The
main consideration for the grant of the
permits will be that only such applicants
as are likely to contribute to the mave-
ment of zoods between the States in the
interest of public, should be given per-
mits, Normally, up to 50 percent of the
national permits would be granted to
those ulrcady holding inter-State permits,
up to 25 percent to those holding intra-
State permits and the remaining 25 per-
cent 10 new entrepreneurs including  ex-
Army per<onnel holdine valid civil hicences
and un-employed drivers. You will be
ctad to know that West Beneal has al-
ready selected 244 applicants for grant of
permits and have already offered to 230
parties. Some other Staies have also in-
vited applications which are being pro-
vessed.
to invite applications shortly. Tt is possi-
ble that the bulk of the national permits
may be issued by Febivary-March 1976.

The N.tional Transport Permits Sche-
me is proposed to be reviewed after one
vear and the number of permits will be
increased if necessary. It was consider-
ed desirable to make a modest beginning
and that is why. a ceiling of 5.300 per-
mits has been fixed for the present. The
incidence of taxation on the operation
under the National Permits Scheme will
also be less than what they would have
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| to bear if the vehicles are to operate on
the bhasis of payment of taxes in all the
States separately,

: The National Permits Scheme, when it
iiy folly implemented, is expected to help
in the development of the country’s eco-
nomy by speeding up the movement of
goods on long-distance routes. The
| scheme will, therefore, serve the interest
'. of the public in a big way. The Bill,
i which is before you, sceks to replace the
" Ordinance promuipgated on 26th September
!1975. It is a non-controversial measure.
/ Si1, T commend the Bill for the considera-
tion of the Housc.

The question was proposed.

1
| SHRI SANAT KUMAR RAHA (West
]Bengal) Mr. Chairman, Sir, I welcome
| this Bill for the introduction of a system
f of national permits fo remove some of the
constraints on the movement of goods by
itrucks and other heavy vehicles. I also
welcome Dr. Dhillon who moved the Bill
‘ and who has given up the Chair of Speaker
Ito become the Minister of Shipping and
! Transport.

" Mr. Deputy Chairman in the Chair.

Sit the development of transport is a
heen nccessity in our country in the pre-
{sent juncture of society. The road
trancport system acts as a development
catalyst in our country. Sir, this is also
one of the points in the 20-point  pro-
gramme which is very essential for our
| socio-economic growth. With the chan'zes
{in the soc.o-economic sct up. the require-
§mems of transportation have been signfi-
" cantly increasing. Although the improve-
imcnts so far made in our transpostation
‘system are not insignificant, we still back
a comprehensive scheme and an integra-
‘ted system Of transportation.

The Motor Vehicles Act of 1939 was
enacted under the British rule. We can
naturally see for what purpose that trans-

| portation system was there under the Bri-

tish rule and for which purpose our trans-
portation system should be changed, with
a modern outlook, in view of the growth
of our nation,
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Sir, in our country, the transportation
programme falls short of the over-all re-
quirement of the growth of society and
economy as a whole. Transport planning
should not be considered isolatedly from
national planning. In 1969 we had 44
national highways. During the Fourth
Plan we had added another 11 routes but
these routes have not vet been completed.
In the Fifth Plan there is starvation of
planning in  the transport  system.
Sir, if development of the transport Sys-
tem is a continuous process, then I think
there has been no serious thought on the
part of the Planning Commission to de-
velop transport system with a modern out-
look and to repair and maintain
highways which are always catering to
vehicles carrying essential supplies to the
public. In view of the importance of the
transport system. I would urge upon the
new Minister to take some imaginative
steps and bring forth some comprehensive
legislation regarding the national transport
system which. we still lack.

Sir, in our country, if we have to tra-
vel from Kashmir to Kerala and from
Manipur to Gujarat, we will have to tra-
verse some nine lakh miles. Ours is a
vast countrv and so, a vast transportation
system is essential. We have a regional
transport system at the State level;  we
have a zonal transport system within the
States; we have a district transport system
at the district level. So many regional
transport authorities are there. But who is
co-ordinating all their functions ? By this
Bill the Central Government is taking only
a simple measure, that is, amending sec-

tion 63 in order (o issue national permits

to the carriers,

But I do want that there should be a
comprehensive bill, an integrated approach

regarding the entire system of transporta- |

tion by road, by air, by water and by rail.
If here is one single authority at the
Centre to coordinate the entire system of
fransportation in our country. I think the
national growth can be easily assessad by
this body. At present there are so many
bodies. There are Border Road Boards.
regional transport authorities, independent

~
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"There are 1,10,000 buses and 20
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railway system and to coordinate all these
systems of transportation it is essential to
have one authority at the Centre,

Also there are some problems in different
zones regarding check posts and tax posts
and there are other complexities in the
transport system which causes delay and
waste of fuel which is the national wastage.
I think a single tax system should be intro-
duced. It would be more rational or sci-
entific to introduce one single tax system
instead of having different check posts and
tax posts, If there is one Central authority,
it would judge all these things comprehen-
sively and remove bottlenecks as are exist-
ing in the entire transport system of our
country.

The other point is, of there be zonal sys-
tem of transportation, if there be inter-
State transportation system and if there is
a national highway system, then there will
be clashes and competitions. Already there
is competition between the road and rail-
way system. I will, therefore, request the
Minister to have one Central body to look
after all these things and evolve an inte-
grated approach, I think one Central
body should be there to look after all
these problems,

I also suggest that the zonal transport
system should be merged with the mational
highway system, We have various trans-
port systems. At present 25 per cent of
goods and 60 per cent of food articles are
transported by road only, involving more
than 4 lakh heavy vehicles like trucks etc.
lakh
small and medium-sized vehicles, If there
is a comprehensive national transport sys-
tem, a more sicentific basis can be created
to coodinate all these services and lessen
competition between the rail and road
transport. So many vehicles are running
on the road and there are so many hurd-
les of check posts and tax posts. So
many problems are there. Ope single
body can look into the whole transport
system. It can link up villages with the
highway roads. Our rural life is cut off
from the highway roads. So, I think one
Central body should be there and the
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whole national transport system should be
guided by one single guideline that will
cover all these things.

{n our couniry only road transport is
capable of penetrating deep into under
developed areas. No other transport sys-
tem would be able to go deeply into these
areas, So, mere amendment of section 63
of the Act is not enough. I suggest that
some comprehensive bill should be brought
forward by the hon. Minister so that pro-
gress could be made in the under-develop-
ed areas.

Sir, the notional transport system ipso
facto involves the Central Government, to
ensure a modern transport system. Sir, the
RTA of the different zones and the districts
always issue the route permits as a favour
and gift to the big few. When there are
more than 4 lakhs of trucks, Government
is going to issue only 5,300 national per-
mits, I think this is a very small figure.
This is only 1.2 per cent increase over the
transport system as it is today. This is a
very small number of trucks throughout
India. There should be 5 quota for cach
State and the quta should also be fixed on
some national scientific basis, so that a
balanced development in road transport
system can be achieved early.

Sir, I would also suggest that the Ceniral
Government should also think regarding
alternate highways. The Central Govern-
ment will only delegate powers to the
States to make legislation for the States
while the Central Government will itself
make rules. But there are so many prob-
lems to be tackled that the mere delegation
of powers for legislation is not going 1o
solve, help, it.

Sir, there is also the private sector,
there is also the cooperative sector,
and there is also the Government sector
(public undertakings) in the field. There
should be some coordinated functions in
between these three systems. I would
prefer that the cooperative sector be ex-
panded: The State sector should

grow at the cost of the private sector be- |

cause we know the private transport system
in Chile dragged Chile to such g serious
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reactionary crisis that ultimately Govern-
ment was changed there—Allen was mur-
dered in @ coup. So this is an example
which shows that transport systtm can
also change the government. So, the na-
tional government, if it thinks seriously of
the transport system which carries essen-
tial goods and food to our people crores
of people, should also seriously think that
the transport system should not be at the
mercy of the private sector alone. (Time
bell rings). Sir, one or two minutes more.

MR. DEPUTY CHAIRMAN: The
total time allotted was one hour and it is
already an hour.

SHRI SANAT KUMAR RAHA: 1
would also urge the Minister to see that
the transport system keeps up its capacity
with our growth-rate. So, keeping in view
of the growth and social justice, I request
the Government that the issue of national
permits should not be favour-oriented; it
should be on rational, scientific basis. [t
is o labour-oriented scheme, but 80 per
cent of the roads are not being maintained
and fully repaired. So I would suggest
that full maintenance and repair works
should also be undertaken, Only Rs. 16
crores have been allotted in the current
year for maintenance and repair of high-
ways. This is a very meagre amount with
which we cannol maintain 55 national
highways, not to speak of building new
highways which are essential today to car-
ry our essential commodities to the poor
people. Under the 21-point economic pro-
gramme, we are bound to serve the poor
people and we are committed to hatao
garibi.

With these woids, I support the Bill,

SHRI SYED NIZAM.UD-DIN (Jammu
and Kashmir) : Mr. Deputy Chairman,
Sir, there can be no two opinions about
the desirability of the present amending
Bill because the road transport system-—as
! the hon'ble Member on the other side has
rightly remarked—is the only system avail-
able in the country which can cope with
the needs of every part of the country.
Sir, we know there are certain parts in this
| country where railway linc does not exist
| even today: and there are certain areas
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where we do not expect railway line to be
extended even in the near future, such as
my State. Therefore, the introduction of
the national permit system——there can be
no two opinions about this—is very much
desirable. As the hon’ble Minister has
rightly remarked, there were certain pro-
cedural matters which were hindering th2
movement of goods and vehicles from one
State to another. So, to do away with all
those procedural matters, to do away with
all the inconvenience being caused to the
traffic, especially goods traffic, this Bill is
very much desirable.

Sir, at the beginning 1 would like to
submit that while specifying the number of
national permits for particular States the
Central Government must keep in  mind
that priority will be given to those States
where railway lines do not exist a¢ present
or where there is no possibility of raillway
Jines being extended to those areas in the
immediate future. Speaking of my own
State, it has a very heavy traffic in fruit
transportation to outside the State, and
fruit is a highly perishable commodity. At
present, in the absence of 5 national per-
mit, we have to carry the fruit from the
farthest parts of the State—Baramula, Sho-
pian and Sopore—to the nearest railhead,
Jammu. The fruit in the meanwhile gets
damaged and considerable loss is involved.
So, if the permit is given for direct trans-
port from Srinagar to Bombay or Madras
direct, then the State will save a lot of
money.

Then, in regard to clause 2 of the Bill—
sub-clause (a)—about issuing the permit to
individuals and to companies, we know
that every State is running its own trans-
port system. I have also given notice of
an amendment that whenever a particular
number of national permits is  specificd,
they should be for the public sector vehi-
cles and not for private sector vehicles.
Therefore cvery State must in the beginning
see what is the capacity of that State trans-
port department in that particular State 10
run those goods vehicles. As you know,
the transport system in private hands is
causing a lot of inconvenience to people.
These people who have ammased  wealth
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' through this industry do not look to the
| welfare of their employees, the drivers and

the conductors. In sub-clause (b), you
! have said thar other conditions being
| equal, piefercnce shall be given to appli-
canls who are ex-army personnel, or who
have valid licences for driving transport
vehicles T would also suggest that after the
Government Departments, the cooperatives
of doivers should eet the second priority, In
core the State Departments are not willing
to operate these vehicles or where the co-
oresatives of drivers are not available, then
only these peimits should be given to the
individuals and to companies.
{

,  With these submissions, 1T support
Bill. )

the

SHRI VISWANATHA MENON (Kera-
12) : Sir, this is a Bill to amend a 1939
Act. 1t is only to amend a particular pro-
vision. It is high time that a comprehen-
sive legislation was brought to amend the
entire Motor Vehicles Act. Sir, 1 do not
want to touch the points already covered
by other Members, T want 1o stress on
one patticular point. ‘The service condi-
tion of the workers in this particular in-
dustry is in a deplorable state. The total
number of workers employed in this in-
dustry, both in passenger traffic and goods
traffic, comes to more than 15 Jakhs all
over India. After the Railways, this is the
biggest industry which has got so  many
workers employed. But the question of
service conditions of these workers is not
at all considered by the Union Transport
Ministty or by any other State Govern-
ment. For example, the wages given to
transport workers in Kerala are entirely
different from the wages given in Kashmir.
There is no common wage structute for
these workers,  Sir, a committee was set
up ilelc/ »0me years ago and it went into
certain points. But actually nothing has
been done for the welfaie of these workers.
I take this opportunity to highlight the
point that the wage structures prevailing in
india in various States, in various areas
and in variows companies in the private
sector, have to be consolidated in a parti-
i cular form. The Ministry should take up
+this question and a comprehensive legista-
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tion should be brought so that the woiking

conditions of the workers engaged in this !

industry, whether it is goods traffic or pas-
senger traffic, are improved and they arc
given some amenities. The workers all
over India who are employed in this in-
dustry are in some way of the other orga-
nised and their main demand is the consti-
tution of a wage board by the Transport
and Shipping Ministry. But the Transport
and Shipping Ministry is not at all doing
anything On the question cf netionalisa-
tion of the transport industry itself, the
attitude taken by the Transport Ministry
is mot helpful. In Madras, passenger tra-
fiic has been brovght under some Company
Act. In Kerala, it has been brought un-
der & corporation. Various  types of
nationalisation are being implemented  in
this country. But abuut the goods traffic,
nothing has been done. Sir, it iz high
tim> that the entire industry was reorgani-
sed in such a way that prefercnce Wwas
given for nationalisation and through that,
the seivice conditions of the workers were
improved,

Sir, I do not want to take much time
on this particular point, but T want to stress
that the private sector is exploiting  the
wotkers and are making tons of money.
I agree with my previous speaker, but pre-
ference must be given first for the State
sector, then for the co-operative sector and

then only, if necessary, the private sector |

should be patronised. This Bill in a way
may help the industry, but actually it will
only help the private sector. So my hum-
ble submission is that the attitude of the
Government towards the transport indus-
try must be changed and to bring about
that change. I expect the Minister to
take the initiative and bring a comprehen-
sive legislation. Tn the meantime a wage
board may be constituted to decide the
service conditions of the transport workers
all over India. Thank you.

s yRETR WMIA (I A]W)
sTawrafy w2rEg, # TW fagua &0
taerd wXar g Wi fRasm A
argar gfRTE A S A ez 39
# U agfd  mET S F

. 19761

e
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N0 § 92 UT HIG( ATd § WA
aF sh wew ifew & fag gw wodi
i g% fad Taae wfedm whhe
3R i | RS St gAY gEL A A
AT gial U7 Al SH gAY &EH §
qufwz  WAT gg4T T W 3 WY
ga} ueEt # W & fag T F%
qefren &9 wsy 4, o wfumfara
TE ST R0 9T | A6 5E UF WIS
A & fo 1 20 AET AE q1 oA
USH F waATar W AL AT &
TifE A arar g L afan wreEs, B
2GFY HET ST 5300 WrAHM wE
s 7 fraffw &0 & dawaar gfw
ug @gq W gl TH ata Al &ad
gu fw o 734 EfFs g o |
TR AR Y| WA H HTHA WS
T agy A7 gfger @ gid & AT
ara gefam sf @@ @A AIEE
¥ ogear ofr A FE ATV H AN
T 5 & /A WA wfaw gt
Ta £ | zafag fr 9g swE diF
% UV 4% T WET g | THRIAC
ug Tew EfTF aga dedr TS @7
2 gud fag ag o< g, wenae, fa
wifeers a4 & S 90 2F T g
F® WO U 7 gT Fnd g, wfEw
ST Z® WIAE gEy qSEl § A9 TF
¥ o &, g mEi A ey gt
¥ aga Az @y g afiae 7 oo
¥ F T wd TIE A9 & S
AT 2H1 g, € T GWiA 9T &Y
@ & I WY MR W g el
¥ ¥ ww oET Je ¢ agi W Wi
SEl WA A S g agf 9% Wi, A
T THTY. ST TF TTAZ O FIT
2\ & 4 awaar g fost g fruaifa
F W & fr oF wfEm & dia #uE
o F1 7 oF Ao afRz  faa
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[+7 gwraar qIET |

QAT AT FR T AEFAT § 1 T AT
RAFAMA Q@ § TN AT Y F=
FOOAIT, A7 T FEAL H FAFAI
% fraf 28 adi &, 7 AT sAd T
d%u0 &, TAA W WS F HIAT FH
T Facqrdd ¢ oF MTFlGAE A1 )
HAFT IT IHT &7 AT FA7 qgT
g g Aar &1 WF 97 ZTaqE w0
GF FTLET & AV ITTHT BN AT FLAT
o g7 qiewa gar §, @NE ZF
DF ¥ AT wear qfeva gar g
gafqe I fAagw & B 39 997 9T
qAfFIR A AEACTFAT § |

oF T AT FAIZT FIAT I §
f& oY weF T@TAAr W@ AT RTAT
g @ 3w &, afwT A gw A
N uw aft fzawa W Fosar v
ot I g@ET ¥ FGLA A T
Iaara & 7337 FEr I IF "
qIT TF I& A . AF] faeAr @
FAFAT TA q U T §FS FL-
oo, saffags W, @=a of@r
7T NAwrge ofar 987, #IT g
UF WET & FET TF 47@T FI AT
TEar &, A% AN 97 /T § T W
arat F g IAG oF FI 37 vgfafaqe
NS qr FITRAT FT EFT W& FEATA
TEAT T HIT IGF T & TS AR
gar Wt v gear & 1 waw Fravd
Fa arfqsr  ar @137 {ofar gar @
fF 98t 9T zw At Frqar T 9 ggar
gAY I Hel S 3@ AT eI fAas
FI7 6 3¢ Aqw afwe forg QG
fear w3 SadoFaeTan 7 agw
27g ¥ faar v, fager @i 98 A
FF 99 MfAafer @ § s
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I GLITN ALY THG FATAT FIH
#fan TR A% a7 4w A fwar g
oF fga@ ¥, AT Tdwge ofar
FIT 213 ufar gXaf@T ama #r v
faeew 2 ag ame F fgar s oAy
7 g 36T wgg fawdy 1 A &y
7@V ®IAT TV TATHT FA AT 1581
AT IAET AR K @S g AA AR
zq faafaq ¥ aweafas feafo &
g4 St &y gar & gt gafag afs
T AAEAT F7 98 F1S G4 fAFre a5
ATF FIA AT F agdT & AT
faddl T IAF  T1F Lq0F ST )
AgY &1 UF g q1 G AT § AW
FEAHE AAES JIT I IgH w7
I & AR AT A 3@ dqw §
AR AT wr @S a7 9IAT F )
MIET A FGr § AT IFT F7 9T
qfsw® ®Y WY IGF FE@ IIAT &)
gax zsw foamr e & o @aw ag
aga Tgw faifw  fear aar ar)
WA TH qGT Iy aTd WL AIT &Y
1 gay zx gifw o fratfics dr
F I I AFT qR/AT BT | AT
z# fraifed fra gu s sr3ar 5%
A WAM AFT T97 § AT I
foa SaFT AWAST JIT 9T Fay ]
ggar & | gradre  waifdis &1 Wy
ogar § AT gal sfamfai a1
qear & 1 gafag za axgafaare @@
Tifge « sa TFs g ey sy
grwd ] fr gmR gF ST Ay g AW
IFL AN FT § ar ¥y TIAgEfF
SHF] SART AV FW AT qUHIEA
Fi T I WT I WA 90 Eraar
IS A g€ SAE WA AT IO
g gafaq w1 ST FAfEer qw
A A A7 A Fqr Aa oz Igd
q3
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fgq SA% 23w faar g | gAfAq
57 T qqAfFT fRay s wifed
W T | oqavqr g, IF AT H
frgifa &7 F1 & d 9@ F
fadza sew ffag g fgaaa &
agT # @Ay F fagifa # afer
IFH A FE R FA FL qlw q@gy
AAE & 99 AT AFTAT T |

gradr arg ag 33T FW1 AT §
fr zat & fgafay & N aay gug
g a1 Siwd afew mrs afiws a2 H
TH EIU WE g FY FIS sqaEd
gl &) d99TE A §, g FAT-H/AA
weat | Sad ofeagT fawmi ¥
mata =l § )| g9 foafew 7 F
frga w5ar wgan g £ wetafzlen
TIE N I9 A UF 5T F 39 &
faafay A g FE T A Faar
fear g9 @1 afoomm R I wreg 5
ueal ® usa  qfwagt & fag faw
weFl #1 fafeaa fray o & Afews
foar way &, ST AR I HI qEALS
9 AT FT TG G ¥ A @
ML T FIW qgd T ATEqT AT
FfemE &7 W &1 F 38T F
AT § fF UsT wew & @ afcagq
I9d § IAFT IaAr  wafaer wE &
a8 AT WIT R QT FFE | F
HYA WAW, IOT NAW &1 aTd F@AT
CAgar g fF eyl gIEsE ax a3
¢ 99 9% | TN wfedr wew afe
FETEN TE & I TH FI ql qgH
AMET I ATZAT qF FAT & AT AT
wqra St gLiWer #7 gar § Ayt g
W FT WIHT AT TGIAT ATEAT

S T T FT WGHT A AT §
av g § T T w1 ot geF aTy
g fF ot gow &1 a3 fag fruife
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F WY & AT ZT FIO NI 6
IFh wrr AEr widl gfaw fwosw
Afewrze w2 & foag 37 o wfie
TEY WAT | Al T IS T WEILH 20
U 25 WA FLET TF T § W MR
TF TE T 9T WIT ST qg8 Ffe-
ATE T[T ATHAT FETISAT T | ITHT 0
t aga wfaw giar 1 3w faafeq §
§ R qAT ST T AT fEAmAT Tgan
g fF gar faor arooet @ o aga
T GFHE I FIAAT | Agt qAEW
¥H 0¥ § fF oY wge ¥ gefuq g
aAfrT mET F W & fag A+ Afe-
I € § TAAT AT & | WX 39
TG 1 TET H WA HT gATSIG A &
i ar feara grEsd @ AagEe
tfrgaaai #t TMferErs @y
N qETT 39 T TG & Ay
f ag AETHIT T 9T AT TGV o,
ot gfal S ETH AT g A
ITHY JAERT | T & g garfar
fazr af 7Fd | ¥ NAwEe v AN
a4 | w99 & aug 7 R gy a5y
TBE AR T IAR, AT agT F Sy
qETT gI, ST HTT g, ITHT HAT IAT<
% ATAEIET @ GHAT AT A1
qE T HAF | TF eI AN qF IUGT
W ARfIey 159 § 39 9T
& Feraaw qifwe faaa @ €1 aff
Aot sfqEra a |g sy AAwa
f& St A wiat & wgd F AR E
9 wgr Ffears grt AT 3wy wgw
nftre sqg FHLATIIIAT 1 TR T FY a1y
St agd ¥ FT AT §Y & AR oY gavaw
9T AW @I AT gL, IAH
aga dr gl 0 LR WICF CF a9
TF-UF 901G TIq § 74’ & | IgF Tawy
qeft et g% & 97 1 o avfa gl Sy
mrarat & i TEY w7 ST qFdr |
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[ mmare aree |
qg FEW WEAT § WL TH qTH  gAIX

s gfafafudgi 7 g8 TR FF &0

qgi F At wTeATT mTHEGT AT

4 o fag 1 AU gAY § A

TR ST A O ag TN g5 2 Aty

o7 59 9T s &1 Afa wfmaT

57 forad fiF 3@ 1 @9 @, AEE

arEd # glawr 21| a7 g W WIE

ST gfaar  fed | gEd qYw S

warfai @9 #, wefmar af W §

S wfomd & a8 @ wrfaa =&

Audy | AENE A S ¥ 97

AT ¥ faeiY gma HWW A}

Hwed Uk A WAET AW H

Jgearr  FIA HIT L@ ST FEIEE

ar A AR T AR W

wsdl & gy @ wregaw, 39 fawww =

TEIT T E |

MR. DEPUTY CHAIRMAN:
Minister will now reply.

DR. G. S. DHILLON : Mr. Deputy Chair-
man, Sir, I have lisiened with great respect
to the views expressed by my hon. friends.
I never wanted to counteract their sugges-
tions, but I wanted to accept them as very
useful suggestions for my own guidance so
that whenever we think of this Department
for more improvements these suggestions
may also be taken into consideration quite
seriously and in a much more useful man-
ner. Personally, I have had the experience
at both the levels.
when I was Minister of Transport in Pun-
jab and here also. So I can see the desim-
ability of improvement from both the ends.

These suggestions, though some of them,
are not directly connected with the present
amendmrent, are also useful for fulure
amendments which I am thinking of. There
is so much scope for improvement in this
Act.

Mr. Raha said that we should have some
modern outlook on this whole question and

that there should be some sort of co-ordinat-
ing agency or authority among the Railway.

The
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Civil Aviation and Roads. As a matter
of fact, when any foreigns mect me and
when T tell them that I had got this port-
folio of Transport, this is normally taken
a5 combining all these three railways, avia-
tion and road transport. But we have here
a different system. Being a very large
country, this is very natural that this de-
partment is split up. But I quite agree that
since these departments are inter-related in
the services they provide to the community
as is clear from a closer look at the work-
ing of these depariments, there must be
some coordinating authorily as suggested
by my hon. friend, Mr. Raha. We have at
present many levels of consultation; we are
informing each other and we bhave each
other’s representatives on the various Boards
and Committees. But as a broader policy
or in our day-to-day work we do not hase
a much effective agency as suggested by my
hon. friend. This is a problem which needs
a seriots look T hope that he will not take
serious look. T hope that he will not take
it as a very definite commitment, but in
my own way, I will examine it and will
have the benefit of his advice later on also.

Besides the economic side of the ques-
tion, the roads are so narrow and so much
neglected. I must say thas the size of our

trucks has been growing in capacity, in
height and in many other technical as-
' pects,

The roads have not been much widened
except a few highways and it is hardly
" possible for two vehicles to cross each
other. In this country, the road system 1s
very complex. Roads are used by pedes-
trains, horses, tongas, rickshaws, cars and
many other types of vehicles. Speed can-
i not be attained and there is a lot of diffi-
{culty in manoeuvring. There are many
. things which need serious attention, Un-
ifortunately, I have taken up this new port-
| folio when many schemes for widening or
! improving our roads are held in abeyance
due to financial stringency. I very much
lhopc that this will not last long,

'
|
i
I
i
|
|
}
i

I very much appreciate the suggestion

{ that granting of inter-State permits shoul
Inot be favour-oriented. I like this word
‘favour-oriented’ very much. I do not deny
' that it has been a subject of favours. We
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are tring to find out some ways and means
so that the gentlemen who have been ig-
nored—I mean the applicants—have some
other higher authorities or appellate autho-
rities or revision bodies—I hops 1 will not
be taken in that sense—so that they can
have justice if injustice has been done in
the consideration of their applications at
the first stage. We did have in mind that
the Transport Commission should be the
final authoriy. But the State Governments
cnd other factors have come in the way.
We could not achieve it immediately, This
is in my mind and I want to work on it
so that there is apparent justice shown
while granting these inter-State permits.
There are already many stages, that is.
district stage, State stage, zonal stage,
This amendment is just a humble and small
effort. in removing some clogs. I do not
say that this is a complete and compre-
hensive effort. This is just a beginning.
Some constraints have betn removed and
we have to apply our minds for removing
others. As Mr. Yadav said, I quite agree
that these inter-State peumits or zonal per-
mits will not have any obstruction so far
as tax collection is concerned. But there
are a number of other contraints such as
excise posts, corporation taxes, etc. These
steps need 5 lot of persisteht effort in or-
der to arrive at some sort of solution, I
quite agree that we should take it up se-
riousty, I am trying to collect the data.
We will try to categorise what other types
of obstructions are still there. We will
take them up one by one. We will try to
tackle them in as much shorter a time as
possible. We could have done it at our
fevel if the other factors had not come
1 PM. in our way. We will have to
discuss with the States, we will
have to discuss with some com-
mon body of the Corporations, we have
to convince them and then accept some
responsibility, accept some burdens and
liabilities also, and that, of course, can be
settled when discussing the details.

I very much appreciate the suggestion
from Shri Nizam-ud-Din that it should be
the public undertakings which  should
handie this problem of trucks more.

5—1060RSS/75

But, in spite of the wish that the
public undertakings could take it wup
in a big way, up to this time, out of 45
. public undertakings, only half a  dozen
| have come forward and that too in not &
‘large number, but just in a small manner.
| But we have provided in this Act that pub-
lic undertakings will not be subject to any
jimit. It is in the interest of the Govern-
ment, if some funds are available, some
other ways are available, this big industry
should be by and by shifted to these pub-
lic undertakings. And that could bz a
very good justification and some ume
later could be a souice of great income to
the Department. But, at present, there is
no improvement in the position. But I
agree that we should move further.
About this number of trucks, I tried to
understand when I came to the Ministry,
why this particular number—three—should
be allowed to one individual and this
number seven to the companies, what ra-
tionale is behind it, and what logic is be-
hind it. I went through some discussions
in the Department with the States and at
other levels. The final point I came to
was this that we are not granting more,
we will have to cut down the size of many
transporters, It may be that in a very few
cases, some people gain by one or two,
but most of them will have to be cut
down to reduce the number to 50%. They
say that one individual wants one truck to
go and the other truck to come. Two are
necessary—one from the other end to come
and the other one to go from this end.
And the justification for the third one is,
in case of a breakdown, there should be
some standby. It is a very good logic and
I think I can accept it. But the Bill does
accept it. T have to accept what has al-
ready been discussed and agreed to. In the
case of a company, less than seven persons
cannot be registered, and one person-one
truck is the logic behind it. So, this is
the minimum that is possible in this res-
pect. If you could tell me, Sir, any other
way to bring about any alterations, I would

very much welcome it. But, this is the
accepted standard that I have,
Mr. Menon’s suggestions are with re-

gard to the working conditions of trans-
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port workers, 1 would certainly be very
much ready to discuss so far as the juris-
diction of the Central Department is con-
cerned. I would really like that we should
meet some time and have more discussions
before 1 make up my mind as to what
should be the final action that I should
propose to the States, to the zones and
which could be acceptable.

When 1 was Minister of Transport in
the Punjab, I realised that there were se-
rious handicaps from which the transport
workers were suffering and even after many
years, I feel that their suffering has not
been mitigated. One was about fixing of
hours of their driving. Now there is no
criterion that you can enforce and find out
that a particular worker or the driver or
the cleaner or the other man working in
the workshop has worked more than a
particular fixed number of hours. Tt 13
specially so at the cost of the driver when
he feels sleepy at the vehicle and it is also
to the disadvantage of other workers who
are there to help him. The other handi-
cap is lack of rest houses. Suppose a
driver is finishing his time at a particular
point. There are no rest houses. I have
seen drivers just having their cots and
charpais thrown in the open and dhaba-
wallas providing them with food, then the
driver is sleeping in the Open Wwith all the
noise going on around him. So we badly
need some rest houses for them. And it
will be still my effort in this direction, if
I continue for some time in this depart-
ment, that we must find a way out.

DR, K. MATHEW KURJAN (Kerala) :
For which there is no doubt,

DR. G. S. DHILLON : No, Sir, this a
very slippery department. T have tried to
cover some points and I assure you that
so far as other points are concerned, I
have just noted them and I will be very
happy if some of us could sit together and
elaborate these points so that in my mind
I get a fixed position regarding those points
after our discussions. One more point
which T missed is about the godowns.
About the route to notified areas, I will
have to collect information from some

1
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transport authorities in many States and
will let you know the handicaps they are
suffering from. It will be more by pur-
suasion than by reliance on legal steps.

With, these words, Sir, I move that the
Bill be taken into consideration.

MR. DEPUTY CHAIRMAN:
question is :

“That the Bill further to amend the
Motor Vehicles Act, 1939, be taken into
consideration.”

The

The motion was adopted.

MR. DEPUTY CHAIRMAN : We shall
now take up clause-by-clause consideration
of the BIll.

Clause 2—Amendment of section 63

There are 3 amendments. One by Mr.

Sanat Kumar Raha.

SHRI SANAT KUMAR RAHA: Sir, 1
beg to move the following amendment :

“That at page 2

(i) in line 18, for the word “three”
the word ‘two be substituted;

(ii) in line 21, for the word ‘three’

the word ‘two be substituted;

(iii) in hne 23, for the word ‘seven’

the word five be substituted;

(ivy in ling 25, for the word ‘seven”

the word ‘five’ be substiluted;

(v) in line 35, for the word ‘three’

the word ‘two’ be substituted;

(viy in line 36, for the word ‘seven”

the word five be substituted;

(vii) in line 39, for the word ‘three’
the word ‘two’ be substituted:
(viii) in line 40, for the word

the word ‘two’ be substituted;

‘seven’

The question was put and the Motion
was negatived.

MR. DEPUTY CHAIRMAN : There is
amendment No. 2 by Shri K. N. Dhulap.
He is not here. Then amendmen; No. 3
by Shri Syed Nizam-ud-Din.
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SHRI SYED NIZAM-UD-DIN : In view
of the remarks made by the hon. Minister
in his speech, I do not move my amend-
ment.

MR. DEPUTY CHAIRMAN :
question s :

The

“That Ciause 2 stand part of the Bill.”
The Motion was adopted.

Clause 2 was added to the Bill.

Clauses 3 and 4 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

DR. G. S. DHILLON : Sir, 1 move:
“That the Bill be passed.”

The auestion was
was adopted,

put and the motion

MR. DEPUTY CHAIRMAN : We shall
take up The Election Laws (Extension to
Sikkimy Bill; 1976 after lunch.

The House stands adjourned till
PM.

2,15

The House then adjourned for
lunch at ten minutes past one of
the clock.

The House reassembled at eighteen
minutes past two of the clock, Mr. DE-
PUTY CHAIRMAN in the Chair.

THE ELECTION LAWS (EXTENSION TO
SIKKIM) BILL, 1976

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A.
SEYID MUHAMMAD) Mr. Deputy-
Chairman, Sir, I beg to move :

“That the Bill to provide for the ex-
tension of the Represention of the Peo-
ple Act, 1950 and the Representation
of the People Act, 1951, to the Stak of
Sikkim, as passed by the Lok Sabha,
be taken into consideration.”

Sir this Bill is of a non-controversial na-
ture. As the House is aware, by the
Constitution (Thirty-sixth Amendment) Act,

[19 JAN. 1976]

(Extension to Sikkim)
Bill, 1976

' 1975, which came into force on the 26th
April, 1975, Sikkim has become a consti-
tuent unit of India as the 22nd State of
the Indian Union, Section 3 of that Act
inserted a new Article 371F in the Consti-
tution so provide inter alia that the sitting
Members of the Assembly for Sikkim
formed as a result of the elections held in
Sikkim in April 1974 shall be deemed to
he the Members of the Legislative Assem-
bly of the State of Sikkim duly elected
under the Constitution, that until other
provisions are made by Parliament by
law, there shall be allotted to the State of
Sikkim one seat in the House of the Peo-
ple and that the representative of that
State in the existing House of the People
shall be elected by the Members of the Le-
gislative Assembly aforesaid. Sectign 4 of
that Act amended the Fourth Schedule to
the Constitution to allot one seat in the
Council of States to that State.
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With a view to give effect to the pro-
visions of the Constitution (Thirty-sixth
Amendment) Act, 1975, it was decided in
consultation with the Election Commission
that the Representation of the People Act,
1950 and the Representation of the People
Act, 1951, should be extended, with neces-
sary modifications, to the State of Sikkim.
As Parliament was not in Session and as
it was necessary to extend those Acts so
that the representatives of the State of
Sikkim in Parliament could be elected
without delay, the President promulgated
on September 9, 1975, the Election Laws
(Extension to Sikkim) Ordinance, 1975.
This Bill seeks to replace that Ordinance.
1 commend the Bill for the consideration
j of the House.

The question was proposed.

SHRI JAGIIT SINGH ANAND (Pun-
jab) : Mr. Deputy Chairman, Sir, T Sup-
port this Bill. The integration of Sikkim
as the 22nd State was a very significant
!step because, as we know, there are forces,
both external and internal, which are ini-
mical to the interests of our country, and
when Sikkim was integrated by amending
our Constitution. those forces worked
| overtime to distort the situation., Our
friends across the northern border also




